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NOTIFICATION 
New Delhi, the 5th May, 203 

No. 40/2020-Central Taf G.S.R. 274(E).— In exercise of the powers conferred by section 168A of the Central Goods 
and Services Tax Act. 2017 (12 of 2017) (hereafter in thi notification referred to as the said Act), 
read with section 20 of the Integrated Goods and Services/fax Act, 2017 (13 of 2017), and section 21 
of Union Territory Goods and Services Tax Act, 2017 (/4 of 20] 7), the Central Government, on the 
recommendations of the Council, hereby makes the f lowing amendment in the notification af the 
Government of India in the Ministry of Finance (Depgttment of Revenue), No.35,2020- Central Tax, 
daled the 3rd April, 2020, published in the Gazeltc Af India, Extraordinary, Part 1, Sectian 3, Sub- 
section (i). vide number G.S._R. 235(E), dated the 3r April, 2020, namely:- In the said notification, in the first paragraph, in namely: - lause (ii), the following proviso shall be inserted, 
“Provided that where an &way bill has been Acnerated under rule 138 of the Central Goods and 
Services Tax Ruies. 2017 on or before the 24¢ day of March, 2020 and its period of validity expires during the period 20th day of March, 2020 to/the [sth day of April, 2020. the validity period of such e-way bill shall be deemed to have heen extghded til] the 3 Ist day of May, 2020.”, 

[F. No. CBEC-20/06/04/2020-GST] 

PRAMOD KUMAR, Director Note: The principal noiifieatian wa; published in the Gazette af India, Extraordinary, Part Ii, Section 3, Sub-scction (i) vide notification No. 35/2020-Central Tax, dated the 3rd April, 2020, published vide number G.S.R. 235(E), dated the 3rd April, 2020. 

aecrar 

we fare, 5 7E, 2020 

Hs41/2020-4or at ¢ 
AULA, 275(3).—ar, ¥ar Ure ate Har ae afer, 2017 (201741 12) (a ze Sepa # gare wear sy aire ar srr 8) art 44 At saat (1% are Pee doe oe Ste ar ae ae (Re ea flee Heer weary same we ae 2) Bee bo oer ne a ee TAT, aT I, @e 3, ade (i) F ATTA. 198(31), arte 23 ar, 2020 ent watia afar a. 15/2020-4efr a, arta 23 ATF, 2020 9 SHEER Fors gm, oat Arata Fg a afiracaM A get Pr war San qos Tre Peat ar afre ft Petit ar, Pace anf 2018-2010 % fam sar afr ep as "ata tte ao Frat & Fone 80 fia PRPs ante Proof ay arama eee # oe Serer Bt ee ae star fer at 30 Frater, 2020 ay aah & 

(HT. Ay atetSe7-20/06 104/2020-sftrarfi] 

wale gare, fro 

NOTIFICATION 

New Delhi, the 5th May, 2020 
Nova 20202Csnttal Bax: ? 

G.S.R. 275(E).—In exercise af the plewers conferred by sub-section (1) of section 44 of the Central Goods and Services Tax Act, 2017 (12 of 2017) (hereatter in this notification referred to as the said Act), read -with rule 80 of the Central Goods and Services Tax Rules, 2017 (hereafter in this k notification referred to as the said rules), and in supersession of natification No. 15/2020-Centrai Tax, an 
xy AN dated the 23rd March, 2020, published in the Gazette of India, Extraordinary, Part 1, Section 3, 
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Sub-section (i), vide number G.S.R. 198(E), dated the 23rd March, 2620, except as respects things done or omitted to be done before such supersession, the Commissioner, on the recommendations of the Council, hereby extends the time limit for furnishing of the annual return specified under section 44 of the said Act read with rule 80 of the said rules, electronically through the common portal, for the financial year 2018-2019 till the 30th September, 2020, 

    

[F. No. CBEC-20/06/04/2020-GST] 

PRAMOD KUMAR, Director 

aRREaaT 

we Preatt, 5 We, 202 

4. 42/2020-4nftr 
aA. 276(8).— arpa, Hdta are sie Sar Fran, 2017 % fara 61 3} safe (6) ara ea halt oat ate Sar ae afore, 2017 (2017 #1 12) Ft are 168 arc see oft ar 

7 wed BT, g x fT alt srt Were ABT, qd AAT (FTSTET far) at ataerrar q. 
44/2019-ate pz, ate 09 #azaT, 2019, TT ast TST, TATA, AMT 2, P= 3, Tez (i) F aT Pt. A. 767(a), arte ag ara, 2019 ert at 1s of, 3 fates ate dss azar 2, watq-- 

oF RT, eet TR, ser aE 1 fafetaa tea car armor, sary 

Tqaa FZ, wage, 2019 & erty, 020 7H were rT & few, ee aay Fe aed Simadiare-3@ Hf frat cae = a aTATes eet a ae & 24 as, 2020 FT aT 

Ta ae it Pe OH rRaegiga/ enter Al aor 8, Brann qe areare errr aera abt wea He, wtax, 2019 & fide, 2019 a Tern are & feu, a Ret & ge Steerdiarr-se Ff ara = wT ATT oat area Qamrf, 2020 a ar 

wey ug a fh ta 
weqaa F 8, ara, 2020 
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Tar aati ot zen A, Berar ger ada wera were abs 
or, 2020 aH Terr are & fm, oe Pert he ged           

  

    

    

stmAlart-3a # Fact sq =A are vat are F 20 ws, 2020 4 a sre oF seq Ft sresff 

2. 42 afer 24 art, 2020 4 94 ee salt aroatt | 

(v1. 4. ATaTee-20/06/04/2020-sfrrrdi] 

WHS EAT, Peers 
feoror: qa aftepaar vi. 44/2049 3e8r at, aha 09 areax, 2019, area H cH, HATA, aT, 4S 3, Seats (i) A aa, 767(), aretha 09 arreax, 2019 grr warferr afl we ft ait qwarsadt 4. 25/2020-481a ax, aréra 23 ari, 2020, @T sikat & ars, FATA, AMT I, a7 3, Sree (i) F aa AR. 208(%), ante 23 urd, 2020 srr warfaa 

era atorrieret ar are off 

 


